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Tripura MLA writes to NHRC, DGP demanding arrest of OC on 
custodial death 

https://www.indiatodayne.in/tripura/story/tripura-mla-writes-to-nhrc-dgp-demanding-
arrest-of-oc-on-custodial-death-1108749-2024-10-20 

Tipra Motha MLA Ranjit Debbarma on Sunday, October 20 wrote a letter to the National 
Human Right Commission, Tripura DGP and Tripura State Human Right Commission 
requesting for proper legal action against the involved police officials including the arrest 
of Officer-In-Charge in the custodial death after being tortured and an enquiry of all the 
cases where proper medication not awarded to the arrested persons in police stations in 
the whole state of Tripura for a period of last two months. 

Tanmoy Chakraborty Oct 20, 2024, Updated Oct 20, 2024, 7:14 PM IST 

Tipra Motha MLA Ranjit Debbarma on Sunday, October 20 wrote a letter to the National 
Human Right Commission, Tripura DGP and Tripura State Human Right Commission 
requesting for proper legal action against the involved police officials including the arrest 
of Officer-In-Charge in the custodial death after being tortured and an enquiry of all the 
cases where proper medication not awarded to the arrested persons in police stations in 
the wole state of Tripura for a period of last two months. 

 
On October 13, Tripura Police arrested Badal Tripura in connection with a theft case. 
He died at home on October 16, allegedly after being tortured by police inside the 
lockup. 

In the letter, the Tipra Motha legislature said claimed that there are many instances of 
police harassment, torture, assault persisting inside police stations of Tripura. Even, 
proper medical attention not is being awarded to the arrested persons ignoring the 
specific guidelines of the Supreme Court of India.  

“Resultantly the injured persons subsequently facing tremendous physical problems 
including permanent deformity of their respective body. Most of the cases, the all 
instances are being happening with the direct and indirect knowledge and instigation of 
the respective Officer-In-Charges of the Police Stations. It is observed that in almost all 
the cases the Officer-In-Charge of the police station escaped from the ambit of 
punishment under law in this State of Tripura”, the letter reads. 

 
He said that most alarming issue is that the feelings of the non-Gazetted Police Officers 
and Staffs started to think that the Gazetted Police Officers is being saved from the 
hands of punishment under law.  
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“It is quite absurd to believe that the whole episode of torture on Tiprasa Youth Badal 
Tripura happened without the consent and knowledge of Officer-In-Charge of 
Manubazar Police Station. As such, the massive complain and inconvenience arose 
from the part of the Non-Gazetted Police Officers and Staffs in respect of the release of 
the Officer-In-Charge from the ambit of punishment under law. Under the above 
circumstances, I do place an earnest request to put forward strict police action like 
arrest of involved Officer-In-Charge of Manubazar Police Station for abetment of the 
death of Tiprasa youth”, said Ranjit. 

He further demanded strict police action like arrest of involved Officer-In-Charge of 
Manubazar Police Station for abetment of the death of Tiprasa youth Badal Tripura and 
arrange to make an effective enquiry of all the cases where proper medication not 
awarded to the arrested persons in police stations in the whole state of Tripura for a 
period of last two months with a view to eradicate the panic of the people in this state of 
Tripura. 
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NHRC directs officials to protect child rights 

https://www.newindianexpress.com/states/andhra-pradesh/2024/Oct/20/nhrc-directs-
officials-to-protect-child-rights 

She also examined the Poshan Abhiyan for women and children, anti-ragging 
measures, and grievance redressal committees in college. 

Express News Service Updated on:  20 Oct 2024, 10:29 am 1 min read 

GUNTUR: National Human Rights Commission (NHRC) Acting Chairperson Vijaya 
Bharati Sayani directed officials to protect citizens’ basic constitutional rights, 
particularly those of children. 

During a meeting with district officials, she reviewed multiple welfare programmes, 
including mid-day meals under the Dokka Sithamma scheme, the Sarvepalli 
Radhakrishna Mitra scheme, and school amenities through Mana Badi Mana 
Bhavishyath. 

She also examined the Poshan Abhiyan for women and children, anti-ragging 
measures, and grievance redressal committees in college. 

Sayani addressed healthcare programs like Rashtriya Bala Swastha and medical 
services from AIIMS, as well as Central schemes including PM Swanidhi, PM Awas 
Yojana, and incentives for transgenders and the specially-abled. 

She urged the public to file complaints with the Human Rights Commission if their 
grievances remain unresolved by departments, noting that over 1.5 lakh complaints are 
received monthly. 

Sayani emphasised the Right to Education and promised to submit a report to the 
commission based on the government’s actions regarding issues found in tribal welfare 
hostels. 
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NHRC seeks report on ‘rules flouted’ to transport schoolkids 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-investigates-school-
transport-safety-violations-in-bhadrak/articleshow/114407379.cms 

Oct 21, 2024, 04.27 AM IST 

Bhubaneswar: National Human Rights Commission (NHRC) has sought a detailed 
report from the Bhadrak collector and SP within six weeks on a plea alleging violation of 
the policy for transport of school children. 

The commission passed the order on Oct 16 after hearing a petition filed by human 
rights activist and lawyer Radhakanta Tripathy. He contended that Lipipuspa Barik and 
seven other students from a school at Santhapara under Pirahat police station, 
travelling in an autorickshaw, met with an accident at Tihidi on Aug 3 due to lack of 
safety and violation of the Policy on Transport of School Children, 2016. The petition 
raised questions about the safety of schoolkids travelling in vehicles engaged by 
parents or schools across the state. 

The commission took cognisance of the case on Aug 22 and directed the officials 
concerned to submit an action taken report in the matter. On Sept 10, Bhadrak SP 
submitted a factual inquiry report conducted by Chandabali subdivisional police officer. 
“Parents of the students engaged an autorickshaw for carrying their children to and from 
school. A case was registered, and the driver was arrested the very next day. 
Investigation into the matter is under way,” read the report. However, NHRC did not 
receive any reply from the Bhadrak district magistrate despite a directive. The policy has 
detailed guidelines on requirements and standards to be followed regarding school 
buses and other similar vehicles. It is still not clear if the Bhadrak collector and the other 
officials from the police and transport department followed the guidelines under the 
policy, read the order. 

NHRC asked the collector and SP to provide details of district-level interdepartmental 
committee meetings and inspections conducted, and the actions taken on identified unfit 
vehicles. Officers were asked to submit names of authorities/departments responsible 
for checking, banning the plying of unfit or overloaded vehicles, running on roads daily, 
endangering public life. 

Cong panel to submit tech report on EVMA Congress panel is investigating claims of 
EVM battery issues in Haryana's assembly elections. The party aims to provide a 
technical report to the Election Commission. With upcoming elections in Maharashtra 
and Jharkhand, Congress is keen to prevent any alleged malfeasance. Key members 
are also gathering various data points and testimonies from involved 
candidates.114263165 
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Canada tracks Indian media, journos and submits report to foreign interference 
inquiryCanada's government has submitted a dossier to the foreign interference 
commission detailing social media posts by Indian journalists following Trudeaus 
statement on the killing of Hardeep Nijjar. The report highlights narratives from Modi-
aligned media portraying Canadian diplomats negatively and accusing Canada of 
harboring terrorists. The diplomatic crisis could significantly impact Canadian foreign 
policy.114360499 

Delhi Air Pollution: At 12.8%, transport primary vehicle of bad airNew Delhi's air quality 
declined to an AQI of 292, nearing the 'very poor' category. Pollution sources included 
PM10 particles, transport, and neighboring areas. PM2.5 levels were significantly above 
the national standard. Forecasts predict worsening conditions over the weekend due to 
unfavorable weather for dispersing pollutants, with AQI expected to remain poor to very 
poor.114358233 
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NHRC ने अिधकाįरयो ंको बाल अिधकारो ंकी रƗा करने का िनदőश िदया 

https://jantaserishta.com/local/andhra-pradesh/nhrc-directs-officials-to-protect-child-
rights-3595565 

20 Oct 2024 11:04 AM 

GUNTUR गंुटूर: रा Ō̓ ीय मानवािधकार आयोग National Human Rights Commission 

(एनएचआरसी) की कायŊवाहक अȯƗ िवजया भारती सयानी ने अिधकाįरयो ंको नागįरको ंके बुिनयादी 
संवैधािनक अिधकारो,ं खासकर बǄो ंके अिधकारो ंकी रƗा करने का िनदőश िदया। िजला अिधकाįरयो ंके 

साथ बैठक के दौरान, उɎोनें डोſा िसथʃा योजना के तहत मȯा˥ भोजन, सवŊपʟी राधाकृˁ िमũ 

योजना और मन बड़ी मन भिवˈत के माȯम से ˋूल सुिवधाओ ंसिहत कई कʞाणकारी कायŊŢमो ंकी 
समीƗा की। 

उɎोनें मिहलाओ ं और बǄो ं के िलए पोषण अिभयान, रैिगंग िवरोधी उपायो ं और कॉलेज मŐ िशकायत 

िनवारण सिमितयो ंकी भी जांच की। सयानी ने रा Ō̓ ीय बाल ˢा˖ और एʈ से िचिकȖा सेवाओ ं जैसे 

ˢा˖ सेवा कायŊŢमो ंके साथ-साथ पीएम ˢिनिध, पीएम आवास योजना और टŌ ांसजŐडरो ंऔर िवशेष 

ŝप से िवकलांगो ंके िलए ŮोȖाहन सिहत कŐ ūीय योजनाओ ंको संबोिधत िकया।उɎोनें जनता से आŤह 

िकया िक यिद उनकी िशकायतो ंका िवभागो ंȪारा समाधान नही ंिकया जाता है तो वे मानवािधकार आयोग 

मŐ िशकायत दजŊ करŐ , उɎोनें कहा िक हर महीने 1.5 लाख से अिधक िशकायतŐ Ůाɑ होती हœ। सयानी ने 

िशƗा के अिधकार पर जोर िदया और आिदवासी कʞाण छाũावासो ंTribal Welfare Hostels मŐ पाई 

गई सम˟ाओ ंके संबंध मŐ सरकार की कारŊवाई के आधार पर आयोग को एक įरपोटŊ Ůˑुत करने का 
वादा िकया। 
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Q. Recently, where was the national conference on the ‘Rights of 
Older Persons’ organized? 

https://www.gktoday.in/question/recently-where-was-the-national-conference-on-the-
rights-of-older-pers 

Answer: New Delhi 

Notes: The NHRC organized a function and national conference on the rights of older 
persons for its 31st Foundation Day at Vigyan Bhawan, New Delhi. The NHRC was 
established on 12th October 1993. Vice President of India, Shri Jagdeep Dhankhar, was 
the Chief Guest. He stated that India's human rights record is unmatched, especially for 
minorities, marginalized, and vulnerable groups. The growing ageing population 
presents both opportunities and challenges. The Commission has taken steps to protect 
elderly rights, including forming a core group and issuing guidelines. 
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शाहगंज कोतवाली मŐ िहरासत मŐ मौत का मामला:मानवािधकार आयोग ने दजŊ की 
िशकायत, हाईकोटŊ  के वकील ने की पैरवी 

https://www.bhaskar.com/local/uttar-pradesh/jaunpur/shahganj/news/case-of-death-in-
custody-in-shahganj-police-station-133836459.html 

शाहगंज11 घंटे पहले 

जौनपुर की शाहगंज कोतवाली मŐ िहरासत मŐ Šई अधेड़ राजिम˓ी मटŝ िबंद की मौत का मामला अब 

रा Ō̓ ीय मानवािधकार आयोग तक पŠंच चुका है। इलाहाबाद हाईकोटŊ के अिधवƅा डॉ. गजŐū िसंह यादव 

Ȫारा की गई पैरवी के बाद आयोग ने इस मामले को संǒान मŐ िलया और जांच के आदेश िदए हœ। आयोग ने 

17398/IN/2024 डायरी संƥा के तहत इस िशकायत को दजŊ िकया है। इसे पुिलस िहरासत मŐ Šई मौतो ंसे 

जुड़े मामलो ंमŐ Ɋाय िदलाने की िदशा मŐ एक महȕपूणŊ कदम माना जा रहा है। 

गौरतलब है िक मटŝ िबंद की मौत को लेकर घटना के बाद से ही पįरजन पुिलस पर हȑा का आरोप लगा 
रहे हœ जबिक पुिलस इसे आȏहȑा बताने पर जोर दे रही थी। अिधवƅा गजŐū िसंह यादव ने इस मामले मŐ 
˙ʼ ŝप से कहा िक पुिलस की शुŝआती जांच मŐ जो लापरवाही और तȚो ंको िछपाने की कोिशश की 
गई, वह संदेह को और गहरा करती है। इस घटना मŐ मृतक के पįरजनो ंका कहना है िक पुिलस ने मटŝ 

िबंद को जानबूझकर Ůतािड़त िकया, िजसके पįरणामˢŝप उसकी मौत Šई। 

कोतवाली मŐ फंदे से लटकती िमली थी लाश 

मानवािधकार आयोग मŐ दजŊ की गई िशकायत से संभावना बढ़ी है िक अब इस मामले मŐ िसफŊ  पुिलस के दावे 

के आधार पर Ɋाय नही ंहोगा, बİʋ एक िन˃Ɨ जांच की उʃीद की जा रही है। अिधवƅा गजŐū िसंह 

यादव ने आयोग से मांग की है िक इस मामले मŐ शािमल पुिलसकिमŊयो ंकी भूिमका की गहराई से जांच की 
जाए, तािक मटŝ िबंद के पįरवार को Ɋाय िमल सके। 

यह घटना एक बार िफर पुिलस िहरासत मŐ होने वाली मौतो ं के मामलो ं पर सवाल उठाती है और 

मानवािधकार आयोग का इस पर संǒान लेना दशाŊता है िक अब इस तरह की घटनाओ ंको हʋे मŐ नही ं
िलया जाएगा। अब देखना यह होगा िक Ɛा पुिलस की िजʃेदारी तय होती है, या िफर यह मामला भी अɊ 

मामलो ंकी तरह फाइलो ंमŐ दबा िदया जाएगा। 
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#JaunpurNews : मटŝ िबंद की िहरासत मŐ मौत पर सवाल | #NayaSaveraNetwork 

https://www.nayasabera.com/2024/10/jaunpurnews-nayasaveranetwork_434.html 

िवǒापन के िलए सɼकŊ  करŐ  - िहʃत बहादुर िसंह / जनŊिलː अंिकत - मो. 9792499320, 9807374781, 

9324074534अƅूबर 20, 2024 

मानवािधकार आयोग ने दजŊ की िशकायत नया सवेरा नेटवकŊ  

शाहगंज, जौनपुर। ̾थानीय कोतवाली मŐ िहरासत मŐ Šई मटŝ िबंद की मौत का मामला अब रा Ō̓ ीय 

मानवािधकार आयोग तक पŠंच चुका है। इलाहाबाद हाईकोटŊ  के अिधवƅा डॉ गजŐū िसंह यादव की 
पैरवी के बाद आयोग ने इस मामले को संǒान मŐ िलया और जांच के आदेश िदए हœ। आयोग Ȫारा डायरी 
संƥा के तहत इस िशकायत को दजŊ िकया गया है, जो पुिलस िहरासत मŐ Šई मौतो ंसे जुड़े मामलो ंमŐ Ɋाय 

िदलाने की िदशा मŐ एक महȕपूणŊ कदम माना जा रहा है। 

गौरतलब है िक मटŝ िबंद की मौत को लेकर घटना के बाद से ही पįरजन पुिलस पर हȑा का आरोप लगा 
रहे है जबिक पुिलस इसे आȏहȑा बताने पर जोर दे रही थी। अिधवƅा गजŐū िसंह यादव ने इस मामले मŐ 
˙ʼ ŝप से कहा िक पुिलस की शुŝआती जांच मŐ जो लापरवाही और तȚो ंको िछपाने की कोिशश की 
गई, वह संदेह को और गहरा करती है। इस घटना मŐ मृतक के पįरजनो ंका कहना है िक पुिलस ने मटŝ 

िबंद को जानबूझकर Ůतािड़त िकया िजसके पįरणामˢŝप उसकी मौत Šई। 

मानवािधकार आयोग Ȫारा दजŊ की गई यह िशकायत इस बात की पुिʼ करती है िक अब इस मामले मŐ िसफŊ  
पुिलस के दावे के आधार पर Ɋाय नही ंहोगा, बİʋ एक िन˃Ɨ जांच की उʃीद की जा रही है। अिधवƅा 
गजŐū िसंह यादव ने आयोग से मांग की है िक इस मामले मŐ शािमल पुिलसकिमŊयो ंकी भूिमका की गहराई से 

जांच की जाए तािक मटŝ िबंद के पįरवार को Ɋाय िमल सके। 
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